The Andhra Pradesh Farmers Agricultural Debtor (Moratorium) Act, 2004

Act 3 of 2004

Keyword(s):
Agriculture, Agricultural Land, Creditor, Debt, Money Lender, Moratorium

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




-
s

o) 1o yidinooa i svilslaigs! ani ‘(J%J‘J oEas i ed

ik

h.;:-m,qa:iﬁii). R dsm ,m‘i E,’u nifiesbm sribni o siskd

ACTS&QRDMC%«*“
Oz20ET) Lwunh, arf '“’*B'E Ve J‘a \:.H i U g
FThe followingAct oﬁﬁe Andhiamradeél'r Legislatve
Assembly Teceived the assent of the. Govemoron the 13th
®Jlly, 2004 and the said assent is hereby first publishedon .
the 13th July, 2004 in the Andhra Pradesh Gazette for -
sgeneral informatiorne ol o aanes Usde | (S)
siiunA adl 0l ncitgaiiion vo vam ins n,msvo" sl
KcT \3 -.2.9 vollesso neobad
AN ACT TO PROVIDE TO DECLAﬂ;_; MORATORIUM _.......
"“ON'FARM RELATED DEBTS.IN THE ﬁm‘gsj oF .o
GMANDHRA PrFqi'AiD- sE‘ :Ai‘ i \EpRPU; uT{EEBS
" CONNECTED"THEREWITH’ :m"” INCIDENTAL
~:FHERETOnz 40 inalnno arl ezalmy Jod ardinl -5

LR @n0iEiisy Iseiamirs) g iy ‘suiiohos’ {s;
- ZEDNATT BR0IZESND sir:r'.gcs

l\.)“ﬂl._} hJ“UH | !

JErew anilpinslg pnibulond) 2o 10 pnizeE o (ii)
VBT ;”u"‘l.r Py J' ‘f'J C.)."I‘:’
sEnirmEt yHsh 0

. - e A
SaDETASY VG v

rau T b apk wvil 1o pris

2ULTLRUD t.,:'L-: :-.;t-.,;'- astra sl ushins W)

LR R Oshhy s X

St P oLet g oun Lo

i '_-'. sig ol 1o
it SR



Short
title

Defini-

22

" Be it enacted by the Legislative Assembly of the
State of Andhra Pradesh in the Fifty-fitth Year of the Republic
of India as follows:

1. (1) This Act may be called the Andhra Pradesh
Farmers Agricultural Debts (Moratorium) Act, 2004.

{2) it extends to the whole of the State of Andhra
Pradesh.

(3) 1t shall come into force on such date as the
State Government may, by notification, in the Andhra
Pradesh Gazette, appoint.

2. Itis hereby declared that this Act is for giving effect
to the policy of the State towards securing the principles
specified in article 46 of the Constitution.

3. Inthis Act, unless the context otherwise requires,-

(a) ‘agricutture’ with its grammatical variations and
cognate expressions includes,—

{} horticulture;

{ii) the raising of crops (including plantation crops),
grass orgarden produce;

(iii) dairy farming;

(iv) poultry farming;

(v) breeding of live:stock and bees;
{vi) grazing;

(b)‘agricuttural land” means land used for purposes
of agriculture and which is assessed by the Govemment
to land revenue but not being land appurtenant to a
residentlal building situate within a Municipality or
Cantonment;
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{c) "Creditor” means a person but does not include
a Commercial Bank established under the Banking
Regulation Act, 1949 or a Co-operative Credit institution
registered under the Andhra Pradesh Co-operative
Societies Act, 1964 or the Andhra Pradesh Mutually Aided
Co-operative Societies Act, 1995 from or in respech of
whom the debtor has bomowed or incurred a debt and
includes his heirs, legal representatives and assigns;

{d) ‘debt’ includes any liability owing to a creditor in
cash orin kind, whether secured or unsecured payable to
any Money lender or to-a creditor;

(e} 'Money Lender means a person but does not
Include a Commercial Bank established under the Banking
.Regulation Act, 1949 or a Co-operative Credit Institution
registered under the Andhra Pradesh Co-operative societies
Act, 1964 or the Andhra Pradesh Mutually Aided
Co-operative Socleties Act, 1995 whose main or subsidiary
occupation in a business of advancing and realizing loans
or acceptance of deposits in course of such business;

(f) ‘Moratorium' means a legal authorisation to a
debtor to postpone payment for a certain time.,

4. Notwithstanding anything contained in any other
law for the time being in force or any contract or other
instrument having the force of law with effect from the
commencement of this Act, every debt borrowed orincurred
and including interest thereon for the purpose of agriculture
and cultivation of agricultural land from a creditor or a money
lender, a moratorium shall be declared for a period of six
months from the date of commencement of this Act.

5. No Civit Count shall entertain any suit or other
proceeding against the debtor for the recovery of any
amount of the debt borrowed or incurmed including interest,
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STATEMENT OF OBJECTS AND REASONS

In view of the suceessive drought conditions prevailing in the State of
Andhra Pradesh, for a number of years, the farmers have Jost their crops and
they have incurred heavy debts. As a result, large-scale suicides are being
committed by the farmers which is distressing and causing anxiety to
Government. It is also brought to the notice of the Government that money
fenders in the rural areas are resorting (o molestation and harassment of the
farmers eventually forcing them to resert to an extreme step of committing
suicide. To curb this evil, Government have decided to declare moratorium
on farm related debts borrowed by the farmers in the State for a period of six
months from the date of commencement of the proposed Legislation.

-

This Bill secks to give effect to the above decision.

DHARMANA PRASADA RAO,
Minisler for Revenue, Relief and
Rehabilitation.





